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for the Petitiomer, . - - ,., Shri Desh Raj, proxy
, for Shri R.K. Kapoor,
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JUDGEMENT (CRAL)

( By Hon'ble Mr, Justice V.5. Malimath,
Chairman) ‘ .

It is obvious from the facts pleaded that the pstitioner
did quelify for regular‘appointment_to the post of Nopbr
Lorry Briver and it is for thaﬁ‘reaaon his cass wes

considered for selection and after the necessary test, his

name was included in the list of selected candidates dated '

22,1.1987, ‘The'name of the petitioner finds a place at
Serial Mo, 4, The petitionér was wotking on daily wages

and was expecting regqular appointment once the selection

was made and his name uaézincluded in the panel dated '

22,1.1987, As the appointment was not gdiven, the petitiorer

/Vgpproached this Tribunal for relief on 1.5;1987.110n the
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facts pleaded and the material placéd, there cannot be any

doubt that the petitioner has become entitled for
regular abpoiptment,_his name having been- included in
the parel dated 22.1.1987. There is no information by -

the counsel of either side placed before us today-as

‘to whether the regular appeintment haé_been made in

pursuance of the bFficé notice dated 22.1.1987.’-If,

however, the petitioner has«ndt besn given regular

appointment so far, we direct that thé petitioner shall
R , .

be apgbinteﬂ on regular basis as Motor Lorry Driver in

accordance uiih the Ruléa in puréuance of office notice

dated 22.1,1987, within a period of 4 months from the

date of receipt of & copy of the judgement, Noe costs,

roich
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